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[Shri E. Ayyapu Reddy]

for Parliamentary Affairs to see that this im-
portant topic is discussed. Otherwise, the
people will think that the Parliament does
not think over very important matters espe-
cially pertaining to the Judiciary. The hon.
Minister must also remember that in 1985,
in the first Presidential Address to the Eighth
Lok Sabha, judicial reforms were promised.
We have not discussed it so far. Therefore,
| request and | appeal to the hon. Minister
for Parliamentary Affairs to see that this re-
port is taken up for consideration tomor-
row.

(Interruptions)**

MR. CHAIRMAN: You have not given
any notice of amendment. This would not
form part of the record. You should have
given a notice. As an hon. Member, you
must know the rules.

SHRI H. K L. BHACGAT: | shall bring the
hon. Member’s viewpoints about the judi-
cial reforms to the notice of the Law Minis-
ter and the Business Advisory Committee.
Government itself has been keen on judicial
reforms and a number of statements have
been made in the House also. All the same,
as | said, | shall bring it to the notice of the
Law Minister and the Business Advisory
Committee. However, there is no question
of the report going back to the Business Ad-
visory Committee.

(Interruptions)**

MR. CHAIRMAN: It would not go on
record. You have not given any notice as
per rules. Hon. Members are expected to
know the rules.

PROF. SAIFUDDIN SOZ (Baramulla): |
want an assurance from the hon. Minister
that before the session closes, we shall dis-
cuss the question of judicial reforms, even if
the House has to be extended.

SHRI H. K L. BHACAT: As | said, | shall
bring your viewpoint to the notice of the
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Law Minister and thé Business Advisory
Committee. Therefore, | request you to
withdraw your amendment.

PROF. SAIFUDDIN SOZ: In view of the
assurance, | seek leave for the House to
withdraw my amendment.

The amendment was, by leave, withdrawn
MR. CHAIRMAN: The question is:

"That this House do agree with the
Sixty-third Report of the Business
Advisory Committee presented to
the House on the 30th November,
1988."

The motion was adopted.

12.58 hrs.
MATTERS UNDER RULE 377
[Translation]

(i) Need for techno-economic sur-
vey of the hilly regions of Uttar
Pradesh for their proper devel-
opment

SHRI HARISH RAWAT (Almora): The
Central Government help the State Gov-
ernment under a special plan to remove
backwardness of hilly regions of Uttar
Pradesh and provide economic and social
amenities. But unfortunately, even after im-
plementation of this special plan, these re-
gions still remain for behind in the field of
socio-economic development as compared
to other regions of the State itself as well as
other States of the country. Alround devel-
opment of these regions is not taking place
due to the lack of special infrastructural fa-
cilities in these regions to implement the
plan fully and also due to the criteria for the
allotment of funds. So | request the Plan-
ning Commission that:

(1) Atechno-economic survey of these
regions should be conducted.

** Not recorded.
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(2, A separate planning commission
- should be constituted ir. the State
for these areas.

(3) An elected cruncil should be con-
stituted ori *he lines of Gorkha
Development Council for the im-
plementation of the plan.

(4) All the administrative powers, at
present being exercised by the
State Govemment should be
vested in the council and separate
cadres should be made for the
Government services.

(50 Rs. 100 crores more should be
provided to the State to imple-
ment the provisions of the existing
plan.

(6) A provision should be made to
provide special funds for meeting
the needs of these regions by set-
ting up separate cells in the Cen-
tral Ministries for this purpose.

(English)

(i) Need to provide Central aid for
the Village Health Guides in the
State of Orissa

SHRI CHINTAMANI JENA (Balasore): To
render first-aid and to cure small diseases of
the rural people, Village Health Guides
were appointed for every two thousand ru-
ral population on paying Rs. 50 as remuner-
ation per month and medicines costing Rs.
50. This programme covered the entire
country. As the prices of medicines in-
creased, medicines costing Rs. 150 were
provided to these VHGs, per month for dis-
tribution among the patients. But the pay-
ment of remuneration and also availability of
medicines has been irregular for abéut five

years.

The situation has gone from bad to
worse in the State of Orissa. More than

4000 VHCs of the State have not received
their remunerations for the last 23 months

and no medicines have been’ supplied for
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the last eleven months. This has resulted in
complete paralysation of primary and first
aid treatment to the people of rural areas,
where the Government-aided medical cen-
tres and dispensaries are very remote. This
is helping in the spread of various diseases
including contagious and viral diseases. The
State Covernment is expressing its inability
to come to the rescue of these people with-
out getting the monetary allotment for this
purpose from the Union Government.

| would, therefore, request the hon.
Minister for Health and Family Welfare to
come to the rescue of the people of Orissa
and release the Central aid immediately.

[Translation)

(lii) Need to provide passenger or
shuttle trains in Gujarat
Saurashtra region

SHRI  RANJIT SINGH GAEKWAD
(Baroda): Mr. Chairman, Sir, | raise an ur-
gent matter of public importance under rule
377.

All the trains running in Gujarat, Saurash-
tra and adjacent areas have been made fast,
mail or express trains. Besides, some new
fast trains have also been introduced. Ow-
ing to the conversions of all the passenger
trains as Bhopal passenger train etc. into
fast trains the poor farmers, labourers,
masses and particularly those people, who
work in other villages or suburbs, are facing
great difficulty. They are deprived of only
means of available transport, because fast
trains do not stop at small stations.

| request the hon. Minister of Railways
that either the passenger trains converted
into fast trains should halt at small stations
or local trains and shuttle trains should be
introduced there. Poor, farmers, labaurers
and working people should not be pe-
nalised just to provide the facility to some
people. There has been resentment in
many places due to this. Steps should be
taken to remove their difficulties. Besides,
fast trains, local trains should also be intro-
duced to provide facility to the local people.



